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1, ORDER DATED 4-12-2883,

Bhis matter has meen taken up teday
en being mentiened by the learned cesunsel
feor the Applicant,

Heard shri s,K.Nayak-I,learned
ceunsel appearing fer the aApplicant, Mr.K.cC
Mehanty,Learned Gevernment Advecate fer the
state of Orissa and Mz.S.a.Jena,Learngd Addl,
standing ceunsel fer the Unien of India(en

d seen served) e

whem cepies of this OA ha
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urged by the learned Ceunsel feor the

The Applicant,ey filing this Original
Applicatien,has prayed fer a directien

£

©

t® the Respendents te enhance the age
eligipility ef orissa state service officers
fer sremetien frem state civil service te
Indian Agministrative Service frem 54 gears
te 56 years @y apprepriate amendment te the
Tndian Administrative service(Appeintment
By promation)Regulatians,1955:cansequent
upen enhancing the age sf retirement of

All India service officers frem 58 te 63

yeaks w.e, L. June, 28068.It has alse been

Applicant that unless the prepesed amendment
is carried sut in the All India Service
regulatiens,as referred te earlier,that weuld

bpe serious detriment te the career interest

of the State service officers*aspiring
premetien te All India Service.He,alenewith
his ether c®ll egues had suemitted representa-
tisn en 26.6.2081 te priAe Minister ef India
whe is incharge ef Ministry ef Persemnel,
gevernment ef India out they have net seen
apprised of the final eut ceme ef the said
regresentatien,

Fixing the cenditiens of eligieility
fer recruitment/premstisn frem ene service Teo
ansther etc.as als® the determinatien of age
of retirement/superannuatien,are pelicy
matters sf the executive.The geurts/Trisunals
have get limited scepe te sus ject such

matters te judicial review:the scepe bpeine

limited te the cases ef discriminatien,




areitrariness er agparent mala fide,In this case alse
whether the Unien Gevernment weuld prefer infusien of
youneg sleod er eld bleed by way of .remstien sf the
efficers te All India Services like Indian Administrative
SerQice is purely a questien ef executive decisien;where
the Ceurts/Trisunals sheuld net intervene, However, in

the instant case,as the Applicant alenegwith his ether
cellegues in QOrissa Administrafive Service has susmitted
Fepresentatien en 26,6.2001 fer censideratisn ef Unien
sf India,we would dis ®se of this Q,A, oy directine

the Respendents te censider the fepresentatisn se
submitted @y the Applicant, as expeditieusly as pessinle
and intimate the result thereef,ts the Agplicant in

the matter,Accerdinely this g, A, is dispesed of at the

admissien stage with the directiens made abeve,

We weuld alse direct that cepies of this srder
be sent te the Respéndents alengwith cepies of the
Original Applicatien, ;jwhe sheuld treat the averments
made in this oOriginal Applicatien as a part ef the
Lepresentatisn suemitted oy the Applicant earlier,

Free copies of this erder se alse giver te learned

ceunsel fer seth sides. uk/lZ»
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